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ANNEXURE-‘A’

BILL No. ©/ _ OF 2022

THE DELHI SIKH GURDWARAS (AMENDMENT) BILL,
2022
A
BILL
further to amend the Delhi Sikh Gurdwaras Act, 1971.

BE it enacted by the Legislative Assembly of the National

Capital Territory of Delhi in the Seventieth second of the Republic of
India as follows:-

1. Short title, extent and commencement- (1) This Act may be called
the Delhi Sikh Gurdwaras (Amendment) Act,2022.

(2) It extends to the whole of the National Capital Territory of Delhi.
(3) It shall come into force with immediate. effect.

2. Amendment of Section 4 — In the Delhi Sikh Gurdwaras Act, 1971
(82 of 1971), in clause (b) of Section 4,------—---

(i) for the words “nine members”, the words “ten members” shall be
substituted;

(ii) In sub-clause (ii) of clause (b) of Section 4,-—--

(a) for the words “four members”, the words “five members”shall be
substituted;




(b) the word “and” shall be omitted:

(c) after the words “Sri Takhat Hazur Sahib, Nanded”, the words
brackets and figure “and (5) Sri Takhat Damdama Sahib, Talwandi
Sabo, Bhatinda, Punjab” shall be inserted.

Rajendra Pal Gautam
Minister of Social Welfare,
SC/8T. WCD, Co-operative, GE

Govt. of NCT of Delhi




STATEMENT OF OBJECTS AND REASONS

1. The need for the amendment in the Delhi Sikh Gurdwaras Act, 1971, arises
out of representation of the Delhi Sikh Gurdwaras Management Committee for
inclusion of ‘Sri Takhat Damdama Sahib, Talwandi Sabo, Bhatinda (Punjab)’ as
fifth “Takhat” in the Delhi Sikh Gurdwaras Act, 1971 by making amendment in
the said Act and in continuation to the order dated 01.06.2018 by the Delhi
High Court in the matter of W.P.(C) No. 6377/2018 for considering the
representation of The Delhi Sikh Gurdwara Management Committee.

Further, ’Sri Takhat Damdama Sahib, Talwandi Sabo, Bhatinda (Punjab)’has
already been included as the fifth Takhat in the Sikh Gurdwaras Act, 1925
(Punjab Act VIII of 1925) by the Ministry of Home Affairs, Govt. of India V|de
notification NO. S.0.281(E) dated 23.04.1999.

2. Sub-clause (ii), clause (b) of Section 4 of the Delhi Sikh Gurdwaras Act, 1971
provides that the committee shall consist of four members, each being the
head priest of the (1) Sri Akal Takhat Sahib, Amritsar (2) Sri Takhat Kesgarh

Sahib, Anandpur (3) Sri Takhat Patna Sahib, Patna and (4) Sri Takhat Hazur
Sahib, Nanded.

3. In the above background appropriate amendments are proposed to be made
and clause (b) in sub-clause (ii) of Section 4 of the Delhi Sikh Gurdwaras Act,
1971 by making the following amendments as under:-

(i) In clause (b) of Section 4 of the Act, of the words ‘nine members’ the words
‘ten members’ shall be substituted

(i) In sub-clause (ii) of clause (b) of Section 4, ---

(a) for the words “four Members”, the words “five
members” shall be substituted.

(b) the word “and” shall be omitted: \/-:/
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(c) after the words “Sri Takhat Hazur Sahib, Nanded”, the words
brackets and figure “and (5) Sri Takhat Damdama Sahib,
Talwandi Sabo, Bhatinda, Punjab” shall be inserted.

4. The Bill seeks to achieve the aforesaid objectives.

Date:-
Place:-

(RAJENDRA PAL GAUTAM)
Minister of Directorate of Gurdwara Elections

Govt. of NCT of Delhi
Rajendra Pal Gautam




MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Sikh Gurdwaras (Amendment) Bill, 2022 does not seek to confer
any power of legislation on any subordinate functionaries. " 0

/_-
(RAJENDRA PAL GAUTAM)

Minister of Directorate of Gurdwara Elections
Govt. of NCT of Delhi
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Raieridra Pal Gautam
o 9 ial Ialfare
Minister of Social \K-;:;%alk,,
/ST, WCD. Co-operative, GE
il L WP e B A L) ;

Govt. of NCT of Delhi




FINANCIAL MEMORANDUM

The Delhi Sikh Gurdwaras (Amendment) Bill, 2022 does not involve any
financial implications from the Consolidation Fund of the National Capital Territory
of Delhi. >

g

(RAJENDRA PAL GAUTAM)
Minister of Directorate of Gurdwara Elections
Govt. of NCT of Delhi

Raiendra Pal Gautam
Minister of Social Welfare,

arative GE
WCD, Co-operative, Lk
Covt of NCT of Dethi
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ajendra Pal Gautam
Minister of Social Welfare,
SC/ST, WCD, Co-operative, GE
Govt. of NCT of Delhi
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Rajenidra Pal Gautam
Minister of Social Wellare,
SC/ST, WCD, Co-operative, GE
Govt. of NCT of Delhi
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Rajendra Pal Gautam
Minister of Social Welfare,
SC/ST, WCD. Co-operative, GE
Govt. of NCT of Delhi
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Rajendra Pal Gautam
Minister of Social Welfare,
SC/ST, WCD, Co-operative, GE
Govt. of NCT of Dethi
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Minister of Social Welfare,
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Rajendra Pal Gautam
Minister of Social Welfare,
SC/ST, WCD, Co-operative, GE
Govt. of NCT of Delhi



